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Respondents Tamil Nadu Electricity Board and Others
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Record of Proceedings

Learned counsel appearing on behalf the Uttarakhand Power
Corporation Limited requested for two weeks time to file its reply in Petition No.
169/MP/2011. In response, the learned counsel for the petitioners submitted that
he has no objection to the time being granted to the respondents to file their
replies. He requested the Commission to fix a final date for hearing of the
petitions.

2. In view of the submissions of the counsels for the petitioners and
respondent, the Commission granted three weeks time to all respondents to file
their replies as the last opportunity.

3. The respondents were directed to file their replies on affidavit, latest by
24.2.2012, with advance copy to the petitioners, who may file rejoinder, if any,
on or before 9.3.2012.

4, These petitions shall be listed for hearing on 15.3.2012.

By order of the Commission
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(T. Rout)
Joint Chief (Law)



